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MINXSTIY OT AGRICI}LTI]RE

(Ihplrtnat dAgrbltuc md Cmpemtkn)

New Delhi, the 25th oclob€r, 2005

S.O. f 532(E).-Whereas the Regi*ation CoE ittee constitrrt€d under Section 5 of the I$ecticides Act, t 8

(,16 of 1968) had constitutsd alt Ergert GrcW to rEviewthe mamfrctu(E of tirdane in view of tre ban on fte mannfacture,

dis!'lb'.:Eor, h:sF:taE n snd ssecft*hnie! g=Ce Beszere He*:chlside (B!{C) ;

And wher€as the C€otral Crverunent, after considering the r*omnrendations of the said Expert Group and after
consultation tvith the Regismtion Commioe mnstitmed rmder S€ction 5 of ttle Insecticides Act, f 968 (46 of 1%E) is

satrsfied that th€ use of Liodane is like$ to involve risk to hrrmen beings ad animals as to rcrder it eryedrent or necessar]

to take immediate action ;

Now, therefore, in exercise of the powers ctoferred by SuFsection (2) of Ssction 27 read with Section 2E of the
Insecticides Act 1968 (46 of l96E) (hereinder rcfercd to asltre said Ad) the Cemrat Gotrerffirert h€rdry proposes to make

the fottowhg Order, nanrely :-
-DRAI.a-ORDER

r t r,, rr4vrulrrrejw!4wuwlu@(r.irlMuv4v 4uwu, vtewt,.vvr.

(2,) tt sha[ coflIe itrto torce on thedate off(nalpubticdion ofthis order in the Offrcial Gazette (to be notified).

2. The impoc manlfacnrc atrdall uses of Lindane (garunaB.H. C.) exceptfor termite contlol itrbuildltrgs,
termite conlrol in sugarcane in agriculture ad for expons sha[be prohibiledaom the dae dfirulFbticaion
ofthis order in the OfEciaI Gazctte.

3. (l) The cedficares dregi*ration graned for Lindane sh-ll be withdraumby the Redgratiotr Committee ftom
aII regisEants inchr.tiflg n€w registraots b( incorporatio ofthe requirernent of the rarniag in bold letters
.ONLYFORUSEINTERMIECONTROLINBIJII.DINGS,TERMITECONTROLINST]CARCANEIN

AGRICULT'I.IRE AND FORDGORIS" on labds and l,eafl€ts.

(2) In rcspecl of orose r€gistm s \r'to do not return th€ regislralion certiftcate, as per rhic order wilhin a
penod of six months with etrect from tlrc dae of publication of the fiml notificaro4 their licenses granted

under Section 13 o[ ljhe said Act shall notbe renewed or action under Section 14 ofthe said Act charl be
taken iD rh,r rESPecL

{ The State Govemment shall be empowercd to lake all such sleps in l}eA respectivejurisdictioB asit Bay
. deem fitbr carrying out this Order asperthe Insecticides Act, 1968 and the ruIes framed thrrsnder.",

5. The draft Oder, which the Cortral Govcnrmeutprcposs o make, is lbrebygrblishedforirformatim ofall
perons likety o be affected tbelely and nmice is herety grven that the said draft Order stall be taken intn
consideratbn der the e:<piry of aperiodcf hfty-fi\/E days fmn tbe date on sftich the copies of the &zere
of India conlalilry this OrdEr arr m^de available to tbeplbIic.

6. An_vpersn desirous of matingary suggEstion or qefion in rEspect of th€ saiddraftfrer may, fomard
the same for comidertion dthe Central Csemnentwithin the period I specifiedto the Ioint Serraary
(Ptant Protection), Ministryof Agri(rllure (Deparfie$ of furicuhue and Cooperation), Krishi Bttava!,
New Delhi
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